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C.A.No. 7488-7492 OF 2001

ITEM No.101 and

ITEM No.102 Court No. 1 SECTION IlI

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS
ITEM NO. 101
Civil Appeal Nos. 7488-7492 of 2001
Commissioner of Central Excise, Lucknow

...Appellant(s)

VS.

M/s. Chhata Sugar Co. Ltd.
...Respondent(s)
(with appln.(s) for stay and with office report)
AND
ITEM NO. 102

Civil Appeal Nos. 7494-7499 of 2001
Commissioner of Central Excise, New Delhi

...Appellant(s)

VS.

M/s. Ghatampur Sugar Co. Ltd.

...Respondent(s)

(with appln.(s) for stay and with office report)

with

Civil Appeal Nos. 999/2000 (with appln.(s) for stay and with office report), 1974/2000 (with a
ppin.(s) for stay and with office report),

7493/2001 (with appln.(s) for stay and with office report), 6807/1999
(with office report), 7500-7514/2001 (with appln.(s) for stay and with office report).

Date: 29/01/2004 This/These matter(s) was/were called on for hearing today.

CORAM :

HON’BLE THE CHIEF JUSTICE



HON'BLE MR. JUSTICE S.B. SINHA
HON’BLE MR. JUSTICE S.H. KAPADIA

For Appellant (s)Mr. Soli J Sorabjee, Attorney General
Mr. Jaideep Gupta, Sr. Adv.
Ms. Nisha Bagchi, Adv.
Mr. Prateek Jalan, Adv.
Mr. K C Kaushik, Adv.
Mr. B K Prasad, Adv.

For Respondent (s)Mr. Vinay Garg, Adv.
Mr. Arvind Minocha, Adv. (NP)
Mr. Vishwajit Singh, Adv. (NP)

Mr. Praveen Kumar, Adv.

Mr. Alok Yadav, Adv.
for Mr. V Balachandran, Adv.

UPON hearing counsel the Court made the following

ORDER

Mr. Soli J Sorabjee, learned Attorney General commenced arguments on behalf of the appellants
at 11.00 A.M. and concluded at 12.50 P.M. Thereafter, Mr. Vinay Garg, learned counsel argued
on behalf of the respondents till 2.25 P.M. Thereafter, the learned Attorney General made his
rejoinder submissions till 3.00 P.M. Mr. Vinay Garg, learned counsel also made his further s

ubmissions for five minutes.
Arguments concluded.
Judgment reserved.

Written submissions may be filed by 3rd February, 2004.

(D.P. WALIA) (JANKI BHATIA)
COURT MASTER COURT MASTER



